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PRINCIPAL BENCH, NEW DELHI 
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V/S 

RESPONDENT(S): DISTRICT COLLECTOR & OTHERS 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 499/2024 

  

APPLICANT(S): OM PURI & OTHERS  

         V/S 

RESPONDENT(S): DISTRICT COLLECTOR & OTHERS  

   

PLACING ON RECORD MATERIAL SHOWING LOSSES 

CAUSED TO THE APPLICANTS AS DIRECTED BY THIS 

HON'BLE TRIBUNAL ORDER DT. 03.05.2024  

 

MAY IT PLEASE YOUR LORDSHIPS, 

1. That, the above O.A. is pending final adjudication, vide Para 6 of 

order dated 03.05.2024 this Hon'ble Tribunal was pleased to direct 

the Applicants to place on record material showing the individual 

losses and extent therein, as basis for entitlement of the Applicants 

to claim compensation.  

 

2. That, the losses suffered by the Applicants as quantified w.e.f. the 

year 2015-16 to year 2019-20 have been submitted by the 

Applicants and their family members before Hon'ble Tribunal 

(CZ) which were transferred to PB and allotted new O.A. numbers 

(ANNEXURE A-10). It is pertinent to submit that the losses 
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quantified by Applicants have not been controverted by the 

Respondents. The Applicants filed losses suffered in form of 

Chart Description under various heads in their respective O.As. 

Copies of Chart Description filed by Applicants in their respective 

Original Applications are annexed with this application as 

ANNEXURE A-10.  

 

3. That, all the above 15 Applicants and their families in the present 

O.A. had filed separate Original Applications for compensation, 

which were tagged and finally heard vide order dated 02.02.2022. 

Copy of order and O.A. filed by Om Puri is annexed as 

ANNEXURE A-1 and A-2, respectively. 

It is therefore, respectfully prayed that the material/chart 

description showing the individual losses, may be taken on record 

and further may kindly allow the prayer sought in O.A., in the 

interest of justice for which the Applicants shall ever pray.  

 

Date: 29/07/2024              COUNSEL FOR THE APPLICANTS 

Place: BHOPAL              

      (Dharamvir Sharma, Adv.) 

      J-04, Fortune Glory, Ext.-II, 

Bawadiya Kalan, Bhopal; Ph. 9200700009; 

Email: dharam.advocate33@gmail.com   
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Annexure A-10
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